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Commission have taken up the plan 
for the construction of a second 
Howrah bridge. May I know whether 
the Planning Commission can assure 
this House tbat this Howrah bridge 
will be completed within the fourth 
plan? 

Shri Asoka Mehta: This question 
does not relate to Howrah bridge. 

Shri Dinen Bhattacharya: That is 
also linked up with the railway matter. 

12.00 hrs. 

Dr. Ranen Sen: Sometime last 
year, on the basis of the previous re-
ports of the feasibility committees 
that were set up earlier in this de-
cade, the West Bengal State Assemb-
ly unanimously passed a resolution 
requesting the Government of India 
to expedite the setting up of this 
Circular railway. Last year, the han. 
Labour Minister announced in this 
House the constitution of a Commit-
tee on behalf of the Government of 
India in which there were represen-
tatives of the Port Commissioners, thr 
Railways, there were economists, 
financial advisers and all types of 
people. May I know what actually 
that Committee has done so far dur-
Lng the last six or seven months with 
regard to this circular railway? 

Shri Asoka Mehta: That Com-
mittee that I have been referring to 
all the time is a Study Team of 
Metropolitan Transport. It is this 
Commitee that has gone into the 
matter and discussed with the study 
group of the West Bengal Govern-
ment, authorities of the Eastern 
Railway and representatives of the 
Port Comissioners. While I fully 
recognise that there is a great 
amount of hardship that the people 
of Calcutta are suffering, let us re-
cognise the fact that if a eircular 
railway is laid down it would com-
plicate both the transport of the 
railway lines as well as of the port. 
It will not solve the problem, it will 
only aggravate the problem. There-
fore, in trying to solve the problem 

it is necesary to see that every pos-
sible condition and consideration is 
fully looked into (Interruptions). 

Mr. Speaker: The Question Hour 
is over .. 

Shri Dinen Bhattacharya: How 
can he express such an opinion that 
it will aggravate the problem? 

Dr. Ranen Sen: The Planning 
Commission has already come to the 
conclusion as Shri Asoka Mehta 
said, that these difficulties will be 
there .... " 

"Shri Asoka Mehta: I have not 
said tha t (Interruptions). 

Mr. Speaker: Order, ord",r. Let us 
proceed now. 

SHORT NOTICE QUESTIONS 

Supplementaries on Short Notice 
Question No. 1 regarding Cochin 

Shipyard 

Mr. Speaker: The House will now 
take up Short Notice Questwn No.1 
which was not concluded yesterday. 
The question WaS put and "n ans-
wer given. Then a point was raised 
and the Minister was asked to look 
into it and come prepared with the 
answer. 

Shri A. K. Gopalan: Sir, belore ..... 

Mr. Speaker: The Minister might 
give his answer first. Then if the 
han. Member is satisfied with the 
answer, probably there may not be 
any occasion for him to raise this 
point and he may then put his sup-
plementaries. 

Shri A. K. Gopalan: Yesterday 
thE! han. Minister said that there 
was no record to show that ~n assur-
ance was given. 

Mr. Speaker: Perhaps the Minis-
ter also might have seen that. Let 
us hear him first. 

The Minister of State in the Minis-
try of Transport and Aviation (Sliri 
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C. M. Poonacha): Sir, with reference 
to Short Notice Question No. 1 of 
3rd August, 1966, and arising out of 
the supplementaries, I wish to ex-
plain the position relating to the 
Cochin Shipyard Project as follows. 

When I was interrupted yester-
day, I was trying to explain to the 
House that there was no record of 
an assurance relating to the inclu-
sion of the Shipyard in the Third 
Plan but there was an assurance 
given in 1960 relating to its location 
at Cochin. Hon. Members may reca(] 
that there were as many as nmeteen 
sites investigated for locating the 
Second Shipyard and that there were 
specula tions a bout the Second Ship-
yard's location. As far as the Third 
Plan period is concerned, the then 
Minister had expressed a hope that 
the work wilI be taken in hand in 
the Third Plan itself. In this con-
nection, I would draw the attention 
of the House to the statement made 
by the then Transport Minister on 
the 18th March, 1960. Dr. Subb3rayan 
had been observed: 

"that the decision to locate the 
Second Shipyard at (;ochin is 
final and there is no going back 
on it", 

This was an assurance in regard to 
the location of the Shipyard but nut 
in regard to its inclusion in the 
Third Plan. The then Minister at 
that time explained to the Members 
of the House that the reports which 
had appeared in the Press about the 
decision of. the Government to drop 
Lhe Second Shipyard Project were 
not correct. "The decision to set up 
the Second Shipyard at Cochin" he 
stated, "still stands". In regard to 
the incluSion of the Second Shipyard 
Project in the Third Five Year Plan, 
the then Transport Minister stated 
"that the Project has been included 
in the Ministry's proposals for the 
Third Plan and the matter is under 
consideration of the Planning Com-
mission." "It will, however, be ap-
preciated", said the then Transport 
Minister "that the Planning Commis-

sion has to consider each project on 
its own merits and allot inter Be 
priority having regard to the availa-
ble resources both internal :md ex-
ternal". In short, what he emphasis-
ed then was that the project had 
been included in the Transport 
Ministry's recommendations for the 
Third Plan but the final Govern-
ment's approval had yet to be ob-
tained. He, therefore, expressed the 
sanguine hope in the following 
words: "I hope we shall be success-
ful in our efforts and it will be pos-
sible to start the construction of the 
Yard in the Third Plan penod it-
self' . It will be appreciated by the 
House that though there was no 
categorical assurance for the inclu-
sion of the Second Shipyard Pro-
ject in the Third Plan period, there 
was a hope expressed that this would 
be done and that the project would 

. be taken in hand in the Third Plan 
itself. I am glad to report in this 
connection that Government did suc-
ceed in having the Cochin Shipyard 
Project included in the Third Plan. 
Moreover, as the rupee resources were 
forthcoming necessary preliminary 
action for the acquisition of land was 
promptly taken and considerable 
land has been acquired already. 
Moreover, negotiations with the 
Japanese consultants have progres-
sed successfully and further neces-
sary preliminary action was taken 
last year involving outlay of foreign 
exchange for obtaining the project 
report as well as the soil survey re-
port. The consultants have submit-
ted these reports to Government re-
cently. I may, however, bring to 
the notice of the House that the pre-
sent difficulty in obtaining foreign 
exchange and paucity of rupee re-
sources now felt is causing some 
anxiety in respect of expeditious 
implementation of this project. 
Nevertheless, every effort will be 
made to progress the matter. 

Sbri A. K. GopalaD: There is some 
truth as well as twist in what the 
Minister has said. I want to show 
it, and it is for you, Sir, to decide 
whether it is an assuranCe or not. 
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Mr. Speaker; There is one thing 
that I would like to point out to 
him. If, as the Minister says, it has 
been included in the Third Plan then 
the discussion becomes only acade-
mic whether it was an assurance or 
not. When it is actually included in 
the Plan, what is the grievance? 

Shri Umanath: We are interested 
in construction and not in inclusion 
in the Plan. 

Shri A. K. Gopalan: The first point 
that he mentioned was about alloca-
tion of funds. Here I want to quote 
what the Speaker then said about 
certain assurances not being imple-
mented. After a discussion of the 
subject and the circumstances lead-
ing to it, the Speaker said: 

"I have heard sufficiently over 
this matter. I am going to allow 
the adjournment motion. Two 
points have been raised by Shri 
Tyagi. One is that it is not an 
urgent matter and there are op-
portunities to " discuss these 
things. I do not know the deci-
sion of the -Government. The 
question is that the decision is 
not subj ect to finances being 
available. but subject only to the 
suitability of the land as to whe-
ther it sinks or not. If the land is 
suitable, the Shipyard can be 
located there. All the circumst-
ances which have been laid be-
fore the House repeatedly by the 
hon. Minister haVe been ~ubject 
only to one condition. That con-
dition also seems to have been 
satisfied. Now, over this, Gov-
ernment want to go back 
on a new ground, namely, 
that finances are not available. 
This is a mater which ought not 
to be treated like that." 

Then the Speaker stated that after 
giving so many assurances and pro-
mises the Government should not go 
back. It is on that that a statement 
was given, which· WaS mentioned 
now. 

After that 35 questions were put 
and the answers to all those 35 ques-

tions from 1960 onwards have been 
shown; then something else will be 
shown, but because it is only a ques-
tion I do not want to go into that. 
Here I want to read out only three 
sentences from here. It says: 

"I can, therefore, assure the 
Members, particularly those com-
ing from the Kerala State, that 
the decision to locate the second 
shipyard is final and there is not 
going' back on it." 
That is' one thing. The second 

thing is:.,..... 
"Accordingly, Government are 

taking immediate steps to secure 
the necessary technical and 
financial coIlaboration. I hope 
we shall be successful in our 
efforts". 

It says, ''I hope we shall be success-
ful". The word "shall" has got a 
meaning. It continues: 

" and it will be possible to 
start the construction of the 
yard." 

The word "will" also has a meaning. 
It does not say about including it 
in the Third Plan. If I am wrong, 
the Speake, must tell me so. There 
is a difference between saying. "It 
will be included in the Third Plan" 
and "Construction of the yard will 
be in the Third Plan itselC'. 

So, the promise or hope or what-
ever it is-I say, it is not a hope, it 
is a promise-was that the construc-
tion of the yard will be taken up in 
the Third Plan itself. 7t is not 

- the question of whether it is includ-
ed in the Third Plan itself. As far as 
the Minister is concerned, the Minis-
ter has made a promise that it will 
be possible to start construction of 
the yard in the Third Plan itself. He 
has not said. ''We will try"; he has said 
"in the Third Plan itself". 

Now, as far as this question is COD-
cerned, when the question was put 
day before yesterday, they came and 
they aid not even see that question. 
Nobody was prepared to answer tne 
question. I even phoned both the 
Ministers and told them that this Is 
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the question. They said that they did 
not get the question. Then I phoned 
the Secretary and asked why it was 
not sent. It was· sent after tliat. They 
were not prepared even yesterday. 
If you look into the proceedings, 
you will find that I made a request, 
"Tomorrow they may come prepared 
for this". Then, why was this reply 
not given yesterday? Yesterday this 
reply was not given. The reply given 
was that there was no record. There 
is a record. That record has 110t come 
today. If this is the way .... 

. Mr. Speaker: Now I have heard 
him enough. At least he should ap-
preciate that the Minister has 
brought that record and has explain-
ed that yesterday he was not allowed 
to complete the sentence. That is 
what he has said. He wanted to 
say that there was no assurance so 
far as inclusion was concerned; 
there was an assurance so 
far as location was con-
cerned. This is what he wanted to 
say to complete it but he was not 
allowed then. Now he has ex-
plained that though there was no as-' 
surance about its inclusion, yet it has 
been included and it was possible to 
include it in the Third Five Year 
Plan. But in spite of it the hope that 
was expressed that construction 
would begin has not materialised; 
that has not been fulfilled. Now he 
might put the supplementary, what-
ever he wants to ask. 

Shri A. K. Gopalan: May 1 know, 
why, in spite of the fact that the as-
surance was given that the construc-
tion of the yard will begin in the 
Third Plan itself, the construction of 
the yard was not taken up? 

Shri C. M. Poonaeha: As explain-
ed all along in respect of this ques-
tion, the first stage of detailed techni-
cal project report is finalised by 
competent technical consultants was 
not completed. The report was re-
ceived only on the 27th April. 1966, 
that is, this year. The project report 
is under the examination of a techni-
cal comrnitee of the Ministry of 

Transport with representatives of 
. other ministries and that technical 
report of technical officers is ,being 
expected to be received by the middle 
of this month. Further consideration 
by Government would be continued 
after the receipt of that report by 
from technical experts. 

Mr. Speaker: What are the future 
hopeS'! Now when would construc-
tion begin? 

Shri C. M. Poonacha: After the 
feasibility of the shipyard is mecisely 
established and the technical report is 
received. Government will examine 
each and every aspect; the scope of 
the proj ect as well as the foreign 
exchange requirement of the project 
and necessary action will be taken. 

Shri A. K. Gopalan: It is reported 
in a section of the press two weeks 
back that the reaction of the Plann-
ing Commission was not favourable 
to the project specially in view of 
the high cost. May I know what is 
the .position today? 

Shri C. M. Poouaeha: It is rather 
premature for me to venture to offer 
an opinion on this matter because 
the matter is now being considered by 
the Technical Committee, by the ex-
perts. After the report is received, 
we will be able to say what is the 
scope and the feasibility. 

Shri Nambiar: May I know whe-
ther the Government have taken 
any actio.n other than that of ac-
q uiring the land so far as the con-
struction of the shipyard is concern-
ed? 

Shri C. M. Poonacha: The main 
thing hinges on the project report. 
Government have taken ~xpeditious 
action in getting the foreign consul-
tants. The matter has been tho-
roughly examined and the project 
report has been received. That is all 
what Government could do. Without 
that, how can construction of a ship-
yard be taken up in hand? 
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Shri Vasudevan Nair: You will ap-
preciate the feelings of the members 
coming from Kerala because we feel 
honestly that for the last ten years 
this Government has been trying to 
dupe our people. I shall come to a 
later date when the han. Minister, 
Shri Sanjiva Reddy, took over. On 
April 5, when he was winding up 
the debate on the demands of his 
Ministry, I asked him: 

"What about the second ship-
building yard? It is hanging in 
the air for many years." 

He said: 

"Some foreign companies have 
already been given consultancy. 
They are doing it." 

He did not know which foreign 
consultancy. 

then asked him: 

"Will it come up?". 

He replied: 

"It will definitely come uP. I 
do not know why a doubt has 
arisen about it." 

said: 

"The doubt arises because of 
our bitter experience in the 
past." 

This is a very categorical statement 
by the Minister that it will definitely 
come up, 

Mr. Poonacha, when he was in 
Kerala after the "last session, also an-
nounced in the Press that the Cochin 
shipyard is coming. Then when the 
Prime Minister was there-they have 
often come there during the last ten 
years, I think, for elections-

Mr. Speaker: He may put his 
question. 

Shri Vasudevan Nair: .... she 
promised that she will personally 
expedite the decision on ship-build-
ing yard. 

Now the entire thing, accor.iing to 
the Minister, rests on the Technical 
Committee's report-the feasibility 
report. That means, it is still in the 
air. 

Mr. Speaker: If he desires a dis-
cussion, that is a separate .hing. He 
should now ask his question. 

Shri Vasudevan Nair: I am com-
ing to the questian. 

Mr. Speaker: After .~uch a long 
jounrey! 

Shri Vasudevan Nair: I want to 
know from the Minister whether 
the statement made by him in the 
House that it will definitely come up 
still stands, whether he sticks to it 
in spite of all kinds of feasibility and 
all that, and whether he can give 
an assuranCe that this shipyard is 
coming in the Fourth Plan. 

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri 
Sanjiva Reddy): I think the position 
has been explained very clearly by 
the Minister of State. Yesterday I 
had to be in the other House; there 
were two call-attention notices. I am 
really sorry I could not be present 
here yesterday. I was actually stand-
ing on my legs at that time in the 
other House. 

About the assurance, I can say that 
we are anxious to have the ship-
building yard at Cochin. We are tak-
ing steps to see that the project re-
port which has been received is ex-
amined as quickly as possible and I 
am hopeful that the Planning Com-
mission also would allot enough 
money, foreign exchage, ~upee fin-
ances and all that. We are as anxious 
as the Opposition to see that the 
Cochin Shipyard is taken. It, cf 
course depends on so many other 
considerations-rupees finance, for-
eign exchange and all that .... 
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Sbri Vasudevan Nair: How did he 
;ay that it will definitely ,~ome up? 

Sbri Sanjiva Reddy: We are not 
responsible for Planning Commission 
"nd Finance Ministry. Our desire i~ 
lhat it should come and we .... ant to 
pursue. As Dr. SUbbarayan had said 
we shall certainly make ,>ur best 
efforts to see that it comes up. 

Shri P. Kunhan: May I lmow who 
,re the members of the Technical 
Committee and whether they are 
technkal persons or administrative 
officers? 

Shri C. M. Poonaeha: The l'echni-
cal Committee consists of the Deve-
lopment Adviser to the Ministry of 
Transport (Ports), the Naval Head-
quarters Director, a technical person, 
the representative of the D. G. Ship-
ping, the Chairman of the Cochm Port 
Trust and an Administrative Officer 
of the Ministry. 

Sbri H. N. Mukerjee: The word 
"feasibility" has been repeatedly Ill'ed 
by the Minister of State. I take it 
t.hat the Government gave the assur-
ance on behalf of the entire body, 
the Cabinet. Do I now take it, in 
view of what has been said, that all 
assurances and expressions of hope 
are contingent upon the feasibility 
examination by experts, financial 
agencies and certain othp.r instru-
ments of administration, and till 
then the whole thing hangs fire and 
the old assurance will not be imple-
mented? 

Shri Sanjiva Reddy: I would like 
hon. Members to appreciate that on 
technical matters, naturally, we ':lave 
to take the advice of the technical 
people and we shalI have to await 
their report. It is coming in about 
a month's time. It is not as if several 
years are going to be taken for this; 
we are expecting the advice of the 
technical committee by the end of 
the month or some time during this 
month. 

An hon. Member: What is the 
meaning of the assurance then? 

Shri Ravindra Varma: This pro-
ject has been in the incubator or the 
refrigerator for about fifteen years, 
and now we are told that the feasi-
bility is being looked into. May I 
know whether the foreign conSult-
ants, namely Mitsubishis were asked 
to submit a detailed project report 
or a feasibility report, and if there 
is a detailed project report, may I 
know whether there is any truth in 
the report that two kinds of reports 
are being simultaneously considered, 
one a skeleton project for ships of 
low tonnage, and the other a much 
more detailed project report, and if 
not which one of these projects is 
tnder consideration? 

Shri C. M. Poonacha: A detailed 
project report has been received, 
and the technical committee is now 
examining the various aspects of the 
detailed project reoport and it will 
advise the Ministry as to what pre-
cise action should be taken with 
regard to the financial outlay as well 
as the scope of the project as such. 
This is the position that has been 
referred to the technical committee. 
On receipt of the report of the tech-
nical committee, further action will 
ue taken. 

Shri Ravindra Varma: My specific 
Cj uestion has not been answered. 
asked whether there were two seb 
of project reports. There has been 
no answer to this question. 

Shri C. M. Poonacha: There is 
only one project report and that is 
the detailed project report. 

Shri N. Sreekantan Nair: May 
know whether the technical com-
mitee has been directed by the Minis-
ter to go round other ports and ex-
amine the feasibility in those areas 
also, and whether the explosives 
dock, the establishment of which in 
Cochin was defintely objected to by 
the Mi tsu bishis is being surreptitious-
ly brought in to sabotalle the scheme? 
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Shri C. M. POODllCba: The refe-
rence to the . explosives berth is not 
quite germane to the point that we 
are considering now. 

Shri N. Sreekantan 'Nair: It is 
there in the report. 

Shri C. M. Poonacba: It is not the 
port but it is the second shipyard 
with which we are concerned now. 
With regard to the ship building yard 
we have had the report, and as I 
have already mentioned, the matter 
is under active consideration .... 

Shri N. Sreekantan Nair: ~vly ques-
tion was this. Has the technical com-
mittee been asked to go round the 
other ports and examine its feasibi-
ilty there? The hon. Minister should 
answer that question. 

Shri C. M. Poonacba: The detailed 
project report has been received and 
it is now under examination by the 
technical committee They need not 
go to any other port. 

Mr. Speaker: Next short notice 
question. Shri Madhu Limaye. 

Shri Mohammed Koya: My narlte 
is also there. But you have not called 
me. 

Mr. Speaker: I am sorry. I can-
not allow any more question~ on 
this now. We have already spent 
about 25 minutes on this question. 

Shri Mohammed Koya: When our 
names are there, you do not call us. 
But when our names are not there 
you simply say that our names ar~ 
not there. What is this? 

Some hon. Members rose-

Mr. iK'peaker: If hon. Members 
want a discussion they might have 
recourse to other methods. 

Shri P. Kunban: Last time, I had 
given notice of a half-an-hour dis-
cussion, and the hon. Minister had 
asked me to withdraw it in view 
of the assurance that he had given 
that the shipyard would be coming 
up soon. 

Mr. Speaker: Now, 8hri Madhu 
Limaye. 

'" ""! ~ : q'TIl ~ 'liT ~ifiT 
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Institute of International Stuclles 
S.N.Q. 3. Shri Madhu Limaye: 

Shri Bhagwat Jha Azad: 
Shri Sidheshwar Prasad: 
Shri Kishen Paittnayak: 
Dr. Ram Manohar Lohia: 

Will the Minister of Education be 
pleased to refer to the reply given 
to Short Notice Question No. 37 on 
the 16th May, 1966 and state: 

(a) whether the Director or the 
Academic Council of the Institute of 
lnternational Studies, Delhi have 
since paid Mr. Ved Pratap Vedic his 
scholarship or stipend on the basis 
o'f his application in Hindi; and 

(b) whether it is also a fact that 
the said Council have decided that 
students may submit their thesis in 
any Indian language, if they so 
choose? 

The Minister of Education (Shri 
M. C. Chagla): (a) Shri Ved Pratap 
Vedic has been paid stipend upto 
June, 1966 and no dues are now 
pending. 

(b) The Academic Council have 
decided that the Board of research 
Studies may in exceptional cases per-
mit a student to write his thesis in 
any other language, provided it is 
satisfied that adequate research 
materials are available either in that 
language or in any other language in 
which the student is already proficient 
and that it can find a competent 
supervisor and examiners in the 
language of the thesis. 
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